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[Translation) shall call Members one by one. 

SHRI MADAN LAL KHURANA (South 
Deihl): Mr. Deputy Speaker, Sir,subsequent 
to my raising the issue of hoisting of Pakistani 
flag in Kashmir on 14th August, the han. 
Minister of Home Affairs promised to make 
a statement on the incidents of 14th and 15th 
of August. And today is the last day of the 
session. 

[English] 

SHRI HARISH NARAYAN PRABHU 
ZANTYE (Panaji): Sir, the han. Minister 

SHRIGHULAM NABIAZAD: Sri, before 
that, I wUI again submit that the Bill be taken 
up. 

MR. DEPUTY SPEAKER: Yes. There is 
an amendment. There is a Bill pertaining to 
the facilties of the hon. Members. After 
passing the Bill here it shall have to go to 
Rajya Sabha. So, do you agree that we shall 
take it up now? 

SEV. HON. MEMBERS: Yes. 

wants five minutes forthe passing of the Bill. SHRI GHULAM NABI AZAD: Thank 
It may be taken up first. you. 

SHRI MANORANJAN BHAKTA: Sir, 
Shri Khurana is monopolising the House 
everyday. Other also should be given a 
chance., (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, on 14th of August Pakistani 
flag was hoisted in Kashmir and on 15th of 
August rockets were fired on Independence 
Day functi:n being held there. Thirdly, I 
would like to submit thatthe Ex-Chief Minister 
of Kashmir, Shri Farooq Abdullah, has given 
a statement that the Kashmir issue should 
be settled by Pakistan, India and the 
Kashmiris. Therefore, this way three nation 
theory has been advocated by him. On the 
issue of the statement the Minister of State 
In the Ministry of Home Affairs promised to 
make a statement when you were in the 
Chair. Today is the last day of the session 
and we want that the han. Minister of State 
in the Ministry of Home Affairs should make 
a statement today itself. (Interruptions) 

[Enggsh] 

12.18 hrs. 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL· 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, I beg to move for leave to introduce a 
Bill furtherto amend the Salary, Allowances 
and Pensions of Members of Parliament 
Act,1954. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce 
a Bill further to amend the Salary, 
Allowances and Pensions of 
Members of Parliament Act, 1954.-

The motion was adopted. 

SHRIGHULAM NABI AZAD: I introduce 
the Bill. 

Sir, I beg to move: 

MR. DEPUTY SPEAKER: As It iS,widely . 
agreed in this House, I shall follow the list. I "That the Bill further to amend the 

·Published in the Gazette of India, Extraordinary, Part II, sec;tion 2, dated 20.8.1992 



71 Salary, AHowancss and 
Pension of M.Ps. 

AUGUST 20, 1992 (Amsend.) 811 72 

Salary, Allowances and Pensions 
of Members of Parliament Act, 
1954, be taken into consideration-. 

The Joint Committee on Salaries and 
Allowances of Members of Parliament have 
made certain recommendations of Increasing 
the facilties and allowances of Members of 
Parliament and regarding pension of ex
Members of Parliament. These 
recommendations have been carefully 
considered by the Govemment. However, in 
view of the stringent economic situation 
prevailing in the country it is proposed to 
acceptthe proposals to provide only forthe 
following: 

(i) to Increase the mumber of single air 
journeys from any place in India to " 
any other place in India admissible 
for Members of Parliament from 16 to 
28 per annum; 

(Ii) to allow un availed air joumeys out of 
those admissible for Members of 
Parliament to be utilised for taking 
one companion In an air joumey. 

Acceptance of these two proposals 
would involve an additional recurring 
expenditure of approximately Rs. 1 .44 
crores per annum. 

In view of the severe resource constraints 
and the utmost need to curtail expenditure 
it has not been feasible to accept any other 
recommendation at this stage. 

The Bill is very simple and non
controversial and I am sure that it will be 
passed unanimously. With these words, I 
commend the Bill to the House. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

~at the Bill further to amend the 
Salafy, Allowances and Pensions 

of Members of Parliament Act, 
1954, be taken Into consideration·. 

[ Translation] 

Published In the Gazette of India. 
Extraordinary, Part II, section 2, dated 
20.8.1992 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, there is a saying 'Jaat 
ganwaye, bhaat na khaya' . The number of 
air joumeys have been increased from 16 to 
28 and a prOVision has been made to allow 
one companion. They could have increased 

" it from 16 to 32. This Is meaningless. This is 
a striking example of the saying 'Jaat 
ganwaye, bhaat na khaya'. There' will be" 
infamy throughout the country that the 
Members of Parliament are helping 
themselves. There Is price -rise, yet the 
M.Ps. are adding to their facilities. Except 
for infamy, the M.Ps are not going to benefit 
in any manner. Now there will be ahullabaloo 
in all the constituencies that now the M.ps. 
are ontitled to take one person along with 
them and consequently, every Tom, Dick 
and Harry will requesttheir M.Ps. to take him 
or her alongwith him. We are making you 
aware of our problems. 

Mr. Deputy Speaker, Sir, I would like to 
take this opportunityto tell you that it doesn't 
behave of the M.Ps. to increasetheirfacilities 
themselves. In this context, Shri Advani has 
all along been saying that the entire matter 
concerning the salary, pension and 

" allowances of MPs need to be reviewed 
afresh and it. should had be decided upon in 
this august House. Their salary should also 
be fixed on a specific pay scale, so that, it 
automatically increases or decreases, as 
the case may be. At present, the House has 
to be approached If the salary Is to be 
increasM even by two rupees and this 
naturally created ill-will throughout the 
country. The media also turns antagonistic. 

"in such situations. Although nothing 
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substantial has been done so far, and the 
journeys have been increased only form 16 
to 28, much will be written about in the 
newspapers. This is bound to increase the 
difficulties of the MPs in their constituencies. 
I am not talking of the senior leaders, but 
certainly when ordinary party workers like us 
return to the capital, our constituents are 
going to pressurise us to take them along to 
Delhi, on the plea that now we are entitled 
to do so. This is bound to happen. The MPs 
are not going to benefit from if in any manner 
whatsoever. Rather they are going to be the 
losers. 28 journeys is equivalent to 14 single 
journeys. If it had to be done, it could have 
been increased from 16 to 32, so that the old 
position could have been restored. I would 
like to make this situation clear and request 
that the journeys may be increased to 32, in 
place of 28, so that at least the old benefits 

,are made available, not Withstanding the 
infamy it causes. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Deputy Speaker, Sir, these 
matters which come before the House from 
time to time create a particular situation 
which is not very palatable to the Members 
of Parliament. 

Sir, we know thanks to the functioning of 
this Government, the price rise is unabated 
and problems are. there, Members of 
Parliament also feel the difficulties, those 
who seriously and sincerely wish to discharge 
their functions certainly face the problems. 
But we cannot ignore the fact that the 
economic situation in this country is very 
critical; it is not my statement only, even the 
Government has to admit that, otherwise 

,theycannotjustify theirsurrenderto IMF.At 
least they have thought fit not to bring the 
other recommendations into the ambit of 
this Bill. 

Sir, this is a very inappropriate moment 

also. In the last SeSSion, I remember in the 
. Budget SeSSion, the Government had 
mooted the p,roposal which said that you are 
Imposing taxes on the common people, you 
are going and borrowing money under 
conditions which are even derogatory to the 
country'sprestige, and we said that 'if you try 
to Implement this, we cannot be a party to it. 
I! everybody has to suffer, we must also 
suffer. There is no question about that. We 
must share the sufferings of the people. Not 

. only that, Sir, there are countries, there are 
Parliaments where Members of those· 
Houses, probably, are getting much better 
and more facilities. But we are not going to 
compete with them. That is not our outlook 
at all. At least my party's outlook is not that. 
The minimum facilties have to be given 
naturally. Otherwise, how can we function? 
But the points is, whether this is essentially 
to be done at this stage, we have our doubts 
on that. So far as we are concerned, we 
cannot be party to this decision. I would like 

. to say that the Government should have 
considered it and if they have considered it 
althe appropriate time later on, it would have 
been better. 

Sir, there are very serious problems 
today, before the nation. Today, we find that 
the Haldia Fertiliser Factor is being sold 
becausetheGovemment is unable to provide 
any money 10r running the Haldia Fertiliser 
Factory. The Exit Policy is there. So far as 
public sector is concerned, in many public 
sedor concerns, salary and wages are not 
being paid. I referred to the hon. Prime 
Minister only two days back thatthe Durgapur 
Fertiliser Unit is lying closed because furnace 
oil could not be purchased for running the 
boiler, and the workers are sitting idle and 
wages are not being paid. This is a very 
difficult situation for the country. Therefore, 
my suggestion would be that we should very 
seriously think of evolving a mechanism 
outside the participation olthe MPs •• because 

. the people will always say that we are 
thinking about ourselves and we are giving 
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ourselves some extra benefits. We have 
requested the hon. Speaker also to think of 
evolving a body or a mechanism outside the 

• periphery of the MPs and considering the 
situation they will decide. They will also find 
out the minimum necessity for an efficient 
functioning inside the House and that body 
orthat mechanism will decide what are the 
facilties which should be made available to 
the MPs, so that we do not face this 
embarrassing situation of giving ourselves 
something for which there is no specific 
mandate from the people. 

Therefore, this is our objection on the 
merits, on the mechanism of it. We are not 
saying that there are no problems, but the 
problems outside the House, the problems 
of the common people, problems of the 
working class are mounting and thanks to 
the policies of this Government, they are 
reaching a critical proportion. Therefore, I 
would have been very happy if the 
Government had not brought it now and 
could have waited till the next situation for 

, the situation to improve. 

12.24 hrs. 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Deputy Speaker, Sir, I share the 
sentiments expressed by Shri Somnath 
Chatte~ee. The country is in a difficult 
situation and especially the poorer sections 
are suffering the worst. This morning, a 
delegation of weavers was there with me 
and the weavers had committed suicide in 
many parts of the country. The problems is 
that the poorer sections are the worst 
sufferers. The Govemment of India has 
introduced a new economic policy and the 
House and this nation has been assured 
that in a very short time, the fruits or results 
of that policy will be before the nation; there 
will be prosperity, there will be glory alround, 
the people will be with honey and milk. So, 
Jet us wait till that time when the promised 
Eldorado of Mr. Manmohan Singh comes 

before this nation. Till that time, there Is no 
justification for us to tell the people that the 
people should wait for three years. Thank 
god, one year back, Shri Manmohan Singh 
has said that we should wait for three years. 
On the 15th of August, from the ramparts of 
Red Fort, the Prime Minister has said, we 

. should wait for three years. It has come to 
four years now. Let us wait. Ifthepeopleare 
asked to have that patiences and endurance, 
the Members of Parliament should show 
more endurance and patience. 

I shall beg my friends, Mr. Ghula Nabl 
Azad notto bring this Bill. He should withdraw 
the Bill in a~1 humility. 

I appealto you, Mr. Deputy Speaker, we 
are passing through a very critical time. We 
are not feeling what the people's aspirations 
are outside the House. They are hating us. 
Unfortunately I am using these words. The 
whole institution of parliamentary democracy 
is coming to disgrace. Let us not add 
anything more. The bestthing lor Mr. Ghulam 
Nabi Azad will be to withdraw this Bill. 
( Inte"uptions) 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanahat): I am on a pOint of order. We 
do not require this Bill. Please withdraw it. 

[English] 

SHFmNDRAJITGUPTA(Midnapore): I 
know that this Bill has been brought forward 
as a result 'of considerable pressure which 
has ~een exerted on the Government for 
some time now. And the pressure was not 
only for increasing the intermediate air 
journeys but, in the main pressure has been 
for increasing the emoluments - whether it 
is daily allowance or constituency allowance 
or whatever it is. 

Many Members, I know, have been 
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pressing that these emoluments must be 
increased. At least, I am thankful for showing 
a small mercy. The hon. Minister has at least 
rejected those demands, for the time being, 
and has said that he cannot agree to those 
demands because of tha financial position of 
the Government and the economy of the 
country and the suffering of the people 
outside and all that, to which reference has 
been made. He has restricted the Bill only to 

• the question of air journeys. Now it is true 
that airjoumeys do not add to the emoluments 
of the Members. But it is certainly going to 
mean extra expenditureforthe Government. 
It is the Government itself which has been 
c;aying that it is not in a financial position to 
afford any unnecessary expenditure now. 

I do not mind saying that I would very 
much welcome some more air journey. At 
least, I do not travel only between Delhi and 
my constituency. I have to go to various 
places in difference parts of the country. I 
would welcume this facility. But the pOints is, 
the impressi on has been created, absolutely 
on the last day of the Session, in a hurry, we 
are passing something which is adding to 
ourfacilties and adding to the expenditure of 
the Government. I do not think, this is a 
desirable thing at all. 

If the Government insists on passing 
this Bill, wha':ever they calculate the total 
additional expenditure will be for the 
Government, I have to make a proposal. Of 
course, it is rrty personal proposal. I did not 
have time to consult my colleagues. I would 
be prepared to suggest that if you wantthese 
extra facilties at this cost or any other facility, 
we are prepa,red to give up from our daily 
allowance, sa '/ Rs. 50 a day. How much it 
will come, if Y'.)U add up all the Members of 
both the Houd 's? Rs. 50 a day from our daily 
allowance w(' are prepared to give up to 
make up for that thing. That will also be 
something to show that we are prepared to 
make some sacrifice, however, small it may 
be. Rs. 50 pel' day from our daily allowance 

will be eno~gh to compensate for this extra 
expenditure that you purpose to take now 
on yourself. We do not want the Ministers to 
go round the country telling the people, what 
could we do: members are pressurising day 
and night. Therefore, we had to agree to 
this. Therefore, we have done it. 

We do not want this thing to be put on 
our shoulders . 

Therefore, I think it is better let them 
reconsider this. Withdraw the Bill or keep it in 
abeyance or do something. Wait till better 

. times. They can keep it pending. They need 
not pass it just now. 

That is what I have to say. 

[ Translation] 

PROF. PREM, DHUMAL (Hamirpur): 
Mr. Deputy Speaker, Sir, as Shri Indrajit 
Gupta correctly observed that on the last 
day of each and every session, some Bills 
are brought in haste as a result of which 
many sort of confusions arise in the minds 
of the common man and voters. In the Ninth 
lok Sabha also, a Bill was hardly introduced. 
The President did not give hisconsenltothe 
Bill, but a report that all the Ex·MPs will get 
a pension of Rs. 1250i- gained currency 
among the masses. Mr. Deputy Speaker. 
Sir, it seems that many people have their 
reservations on this issue. So far as air 
journeys are concerned, many MPs do use 

·this facility, but all MPs cannot afford it and 
it is meaningless for people like us, who 
have no travel facility. We have been 
repeatedly asking for secretarial facility to 
enable us to carry our correspondence with 
out constituents, who write to us, but no 
positive steps has been taken in that direction. 
Througti you, I would like to draw the 
attention of the House to the fact that when 
this propo~al is being opposed teeth and nail, 

. and the Government wants to do it on the 
grounds that, it is being press uri sed by the 
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MPs.ltwouldbebetterifthe leaders of all the 
political parties sit together and take a decision 
In it and until them. It can be withhold. 

Mr. Deputy Speaker. Sir secondly. the 
most important thing is that the Govem ment 
should certainly pay its attention to providing 
some facllties to the Members of Parliament 
to enable them to carry out correspondence 
with their constituents. This is my humble 
suggestion. 

[English] 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Deputy Speaker. 
Sir. I support the Bill. 

The spouse is also a very important 
member of the family. (Interruptions). 

MR DEPUTY SPEAKER: Let there be 
order in the House. 

SHRI SOBHANADREESWARA RAO 
VADDE: Till now the spouse is not availing 
this facility. 

I very well remember we have been 
pleading right from the days of Eighth Lok 
Sabha that this facility should be provided 
within the total number of the air journeys 
permiSSible to the Member. If, instead of 
making 16 journeys by the Member, Member 
and spouse can make eight journeys during 
the tenure of the membership. The Member 
would like to visit several far off places like 
Andaman and Lakshadweep and some other 
places and by denying the spouse this facility 
of air journey, it will be very difficult for the 
spouse to visit those places. Only the 
Member can avail this facility. So, we have 
been suggesting that this facility should be 
extended to the spouse also and this Bill has 
been brought with this objective in view. 

I would like to 'say that there IS nothing 
wrong in saying thatthe presentemoluments 

are not sufficient for a Member of Parliament 
who has to sincerely perform his duties both 
within the House and outside and who has 
to maintain a perfectly moving office 
secretariat and be visiting his Constituency. 

People hate the porlticians iftheybecoma 
corrupt, if they change the Parties and 
whenever bring splits In the Parties. But 
people will not feel if appropriate emoluments 
are given to the Members of Parliament as 

. long as they stick to the mandate given to 
them by the Party and as long as they 
perforTntheirduties responsibly and function 
in the best possible way. I know very well 
there were some Governments which had 
recommended to the President of India to 
sanction penSion to a Member even if a 
Member completes one year of his tenure In 
Parliament. The earlier provision was four 

. years and 'nine months or something like 
that. There were some Governments which 
had proposed that a mere one-year tenure 
would be sufficient. My only submission is 
that I do not find anything objectionable in 
this present Bill. The Government must take 
all possible stops to provide necessary 
facilities to the Members to disc:harge their 
duties to the best possible extent. 

Thank you very much. 

MR. DEPUTY SPEAKER: Now I call 
. Shri Suraj Mandai to speak. 

( Interruptions) 

MR. DEPUTY -SPEAKER: You will have 
the opportunity. Now I have callod the flame 
of Shri Suraj MandaI. He is alrff,ady on his 

'legs. . 

(Interruptions) 

[Translation] 

SHRI RAM NAG INA MISHRA 
(Padrauna): Mr. Deputy Speakor. Sir, I am 
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a Memberofthls particular Committee. When 
I used to attend the meetings· of this 
committee, people used to mock at me. 
Who provides the amenities to the MPs? I 
strongly recommen~d in the Committee for 
the introduction ofthis Bill and I made it clear 
that no work will be done, if it is not 
introduced. Only the resourceful people are 
opposed to it. I support this Bill and request 
that it should be passed. (/nteffuptions) 

SHRI KALKA DAS (Karol Bagh): As 
Shri Nitish Kumar observed. it is also my 
submission that this Bill is very necessary. 
but it n~eds time to complete Parliamentary 
procedures. (Inteffuptions) 

[English] 

MR. DEPUTY SPEAKER: There is a 
system. I am calling the heads of political 
parties to speak in order to know their views. 
When one hon. Member is standing. 
meanwhile if some other members get up 
and say whatever they want to say, is it a 
proper procedure to be adopted on the floor 
of this House? We should have certain 
norms. I have requested all the heads of the 
parties to speak and they are expressing 
their views. Now I have called Shri Suraj 
Mandai. 

(Inteffuptions) 

MR. DEPUTY -SPEAKER: You will also 
have a chance to express what you feel 
about it. I will call you. 

[ Translation] 

SHRI SURAJ MANDAL (Godda): Mr. 
Deputy Speaker, Sir, several hon. Members 
have expressed their opinion regarding 
Salary, Allowance and Pension of Members 
of Parliament (Amendment) Bill introduced 
In the House. Yet It cannot be the view of all 
thOe hon. Members. In the wake of devaluation 
of rupee in our country the prices of all the 

o commodities rose in the market and the hon. 
Members are not satisfied with the air-travel 
facilities. Today none can even think of 
purchasing a thing on the same price for 
which it was purchased two years back in 
Delhi. Therefore, the hon. Members have to 
remain silent. If the Government wants to 
prevent the moral degradation of hon. 
Members, their deamess allowance should 
be certainly be increased in commensurate 
with the increase in the prices, otherwise 
their moral will be . degraded. Big leaders 

. manage but other members face many 
difficulties. The leaders of the Communist 
Party suggest their members many things 
and I have talked to them. Theysaythat they 
can lIOt save any amount from their salary 
because it is so meagre that It is not possible 
to do so. Here the hon. Members get Rs. 
150 as daily allowance whereas even the 
M.L.A's. of the Bihar Legislative Assembly 
get the same amount ... (/nteffuptions) 

Therefore, if they are not given air
facilities, it does not matter, but every hon. 
Member shOUld be given reasonable 
constituency allowance. Otherwise the 
Government should reduce the daily 
allowance of M.Ps and may provide free 
ration to the Members so that they do not 
have to worry about that Otherwise every 
M.P should be asked not to have meals at 
their home thrice a weak. Everything should 
be made clear there. Otherwise, there is 
every possibility of moral degradation of 

o M.Ps .... (/nteffuptions) ... 

SHRI NITISH KUMAR: Mr. Deputy 
Speaker, Sir, the back benchers belonging 
to every party should be given opportunity to 
speak, so that their realfeeling can be learnt. 

MR. DEPUTY SPEAKER: Yes, we will 
call them. 

SHRI NITISH KUMAR: I have asked a 
specific question as to whether the 
Government want to reduce the number of 
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air-travel facilities or it will remain the same. 
(Interruptions) 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI AZAD): I 
request that this is for MPs and we should 
listen to the views of MPs only and not the 
views of the leaders. 

[ Translation] 

SHRI SURAJ MANDAL: Therefore, I 
submit to the han. Minister that on the one 
hand he provides some facilities and money, 
on the other hand heavy deduction are 
made from the salary. Though, the M.Ps. 
are given Rs. 5500 per month as salary but 
actually no one gets more than Rs. 4,000 a 
month. Therefore, I want that the facilities for 
M.Ps. should be increased. It does not 
matter if air -travel facilities are not given to 
us, we will travel by train, because train 

, journey is free for MPs. But there should be 
a definite increase in their constituency 
allowance and daily allowance. This is my 
request. (Interruptions) 

[English] 

SHRI M.R. KADAMBUR JANAR
THANAN (Tirunelveli): Mr. Deputy-Speaker, 
Sir, I rise to speak a few words as an ordinary 
Member of Parliament. Some important 
leaders have given their views including the 
former Prime Minister. I recall the days when 
I came to this Parliament as a new Member 
in 1984. At that time, the air charges were 
Rs. 1,500 to my constituency. But today it is 
Rs, 4000. It is not our fault. You must 
rememberthat we are going to the Southern 
end of Tamil Nadu for attending every social 
function, for attending ordinary marriages of 
poor people and also to meet party workers. 
TherelcH'i, it is not a lUXUry for a Member of 

• Parliament to have that extra joumey, I 
request the veteran leaders like the former 

Prime Minister about. I remember, In the 
Eighth Lok Sabha twas paying one rupee for 
traveling by a matador van. Now I am paying 
three rupee to travel by the matador van. 
This is just an example. I am glad that the . 

, leaders are afraid of the people as we are 
afraid of peqple, 

In 1956-57, our plan was only a few 
thousand crores. Now It is so many Iakh 
era res of rupees. I hope the former Prime 
Minlsterwill pay attention to this. Our present 
Prime Minister has asked for a moratorium 
in the interest of the people. Let us come 
together and have a consensus on having a 

. moratorium for one year. Today is the 
Birthday of Shri late Shri Rajiv Gandhi. Let 
us have a moratorium for one year up to 20th 
August next year in the organised sector. 
Shri George Fernandes is here. Let him say 
that there will be moratorium for one year in 
the organised sector. 

SHRIGHULAM NABIAZAD: I request 
the hon, Members to confine to the subject. 

(Interruptions) 

SHRI M. R. KADAMBUR JANAR
THANAN: We are equally afraid of our 
people as our leaders are. I have faced 
three elections in eight years. I know much 
on election costs to every Member. We do 
not want to plunder the money of the 
Government for our sake. We do not want 
to take any advantage. I plead with the 
veteran le~ders to allow us to meet out 

. constituency people whenevertheycalllJs. 

SHRI CHinA BASU (Barasat): Sir, it 
has turned out to be a regular debate. It Ie 
quite a naturalthing. There ',hOuldbedebale 
on this subject. There are mara. question 
involved in it and nobodw ahould den~ I. w. 
have got the privilege of dec:iding IbouIIhe 
emoluments, the sal .... 8nd other Iacilitiel 
that we should be entlll.cUo. Sir,' iI nat the 
time, when the countrr it puling through 
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o~e of the acute situations In our economy. 

MR. DEPUTY SPEAKER: Because of 
~e side talk, the reporters feel It extremely 

i' difficult to take down what the hon. Member 
is speaking. Therefore, my appeal to the 
hon. Members is to kindly bear in mind the 
order of the House. 

SHRI CHITIA BASU:Wecannot afford 
to forget that we are part of our people. We 
cannot afford think that we are different from 
the broad masses of our country. When the 
broad masses of our country are facing 
acutc economic difficulties, we cannot seek 
'Over this issue as to whether our facilities 
are to be increased or not. It has got no 
moral conscience as such. I am not in favour 
of ourselves being authorised to fix up our 
own emoluments and salaries. There should 
be an independent body which can really 
examine the necessities of the efficient 
Members of Parliament to discharge their 
responsibilities for the country. Also, the 
country should understand that the rulers of 
the country are also willing to share their 
:)ufferings. Andthat will create a new climate. 

Therefore, Sir, I feel that this is not the 
opportune time, this is not the appropriate 
time to revise or increase rather, the facilties 
which we have enjoying today. I WOUld, 
therefore, urge upon the Government to see 
that they revise their decision and withdraw 
the Bill and continue the allowances that are 
given to the Members of Parliament. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Deputy Speaker, Sir, I must 
say that, unfortunately, manyofthe Members 
have not properly understood the Bill. We 
are not asking for emoluments; we are not 
jPsking for increase In ~onthly allowances. 
We are asking nothing of that sort. We are 
notdoing it because we are conscious of the 

I fact that the country is passing through a 
grave financial crisis. So, we are suffering. 
We know what our position is today. 

Today .. we are paying Rs.200-300 
towards taxi fare daily. We are spending that 
much because of the increase in' petrol 
prices and because of the increase 'In taxi 

· fares. We are .doing that. But here, we are 
just asking I.or increase in air jQurneys. We 
may all understand that those who are near 
the capital or living around Delhi, they can 
very well oppose. I can understand that. 
Even from Calcutta, West Bengal, they have 
got Rajdhani Express which takes about 17 
hours to 'reach here. But what about us? We 
have to travel for three days :56 hourS, to 
reach South, whether it is for Karnataka, 
Tamil Nadu or Kerala. They can go alid 
come back by train. But what about our 
plight? People living nearby, say in Rajasthan, 
Madhya Pradesh, Delhi, I can understand 
when they say that they do not want it. It is 
all right. But what about us? We are suffering; 
we have to travel for 56 hours. And 16 
journeys amounts to how many? If you take 
four journeys in one session, that way, twice 
we can go and come back. With so much of 
work in the constituency and sometimes' so 
much of illness and sufferings in families, we 

· have to go and come back. So we must have 
more journeys. We are nOI asking for 
increase in a·IIowance. We are not asking for 
increase in daily allowance. Nothing. We are 
just asking for increase in the number of fair 
journeys. 

Here also I can suggest one more thing. 
He has said companious. Please remove 
companion.and keep only the spouse and 

· that can do. 

SHRI NiTiSH KUMAR: Companion 
looking like spouse. 

SHRi EBRAHIM SULAIMAN', SAlT: 
Please also understand the status of various 
wings, that is executive, judiciary a'nd 
legislature. How much money is spent onthe 
executive, how much money is spent on 
judiciary. Compared to that much less is 
spent on legislature. So they should be given 
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facilities. so that they can properly' work. 
Therefore I fuRy support this Bill with oniy 
one change that Instead ot companion. It 

should be spouse. This should be there and 
that win be of great help for those MPs who 
come from the southern part of the country. 

[ Ttanslation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Deputy Speak~r, Sir, it 
appears thattheGovemment has introduced 
this Bill at an inappropriate time. I very much 
wish that the rosy picture painted by Shri 
Manmohan Singh has drawn becomes a 

• reality. You too should believe that such 
good days will come when the inflation will 
come down to single digit and if some 
economic improvements are witnessed, with 
his efforts, everybody will appreciate it .. 
Necessities are increasing continually. I am 
not discussing the necessities ot hon. 
Members. As it was pointed out that those 
who live in distant areas, need these 
necessities because they have to make 
frequent visits there. Moreover, since politics 
has become more complicated, they have to 
visit their area frequently. But this does not 
behove in present circumstances, this is 
why I speak so. It is my opinion that it will be 
betterto introduce this Bill after the economy 
of the country improves a bit. 

[English) 

SHRI A. CHARLES (Trivandrum): Mr. 
Deputy Speaker, Sir, if my information is 
correct, when this issue was discussed by 
the Salary and Allowances Committee, not 
even a single Member in that Committee 
opposed it. But when it comes as a Bill for 
discussion in the Parliament, to get cheap 
popularity some of the Members without 
understanding the real problem of the 
common and ordinary MPs, speak against 
It. I speak from my heart. I myself am an 
ordinary MP. I have been a Member of this 
House from the 8th lok Sabha. I challenge 

the Members of this august HoUle. Can they 
disclose their assets from the time of their 
election to this Parliament and today? I am 

prepared to dO It. , am prepared to disclose .. 
my assets as on the tlrst day of the 8th Lole . 
Sabha and.that ot 10th Lok Sabha. 

Secondly, I have been a Member ofthe 
Estimates ·Committee -both in the 8th Lok 
Sabha and in the 10th lok Sabh,. I was 
annoyed the way In which money was spent 
for the Members ot Parliament. When we go 
for a Committee meeting, It there are 21 
Members, there will be 21 Ambassador cars 
and 30 cars for the officers - 52 cars will be 
going together. We were accommodated in'" 
the 5 star Hotels. With my experience 
knowing the agony of the common man, in 
the 1 Oth lok Sabha when I was elected tothe 
Estimates Committee, In the tirst meeting 
Itself I proposed that under no circumstances, 
Members of Parliament ot Estimates 
Committee should be accommodated In 5 
Star Hotels. 

13.00 hI'S. 

We sai.d we should be accommodated 
. where possible In the Government 

accommodation or in the ordinary house. 
We passed a resolution and we sent in to all 
the departments concerned. During the last 
two years trom the constitution ot the Tenth 
lok Sabha - none of us in the Estimates 
Committee stayed in the Five Star Hotels. 
So, I now propose to them. In the Public 
Accounts Committee, in the Estimates 
Committee in the Public Undertakings 
Committee and all other Parliamentary 
Committees, let them also resolve that they 
will not stay in Five Star Hotels. (Interruptions) 

. Sir, they are not understanding the problems 
of the Members of Parliament who corne
from the Southem parts and the North
Eastem parts of the country. 

From Trivandrum, only K K Express 
comes t!l New Deihl. It takes more than 60 
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hours for a Journey. We have to go to the 
Constituency which takes two days. In the 
last Budget Session of Parliament which '* there for three months, I was able to go 
.• n'y once to my constituency. Sir, I also 
know that if I want, by a telephone ca", I wi" 
get twenty tickets in a day. That 1$ not a 
problem in this country for the Members of 
Parliament and for those who misuse the 
power. 

So when this Bill ispassed,this message 
will go to the Constituency. I know, it will go 
to Trivandrum. But my people know as to 
.how honestly I live. From my quarters, I 
·';&me either by tempo van or by the 
Autorickshaw.1 do not maintain a car. There 
are several MPs like me. We are not seeking 
any higher emoluments or perquisities. We 
are riot for this. But we want to go to the 
constituency when there is a crisis. 

Sir, In this Session of Parliament, you 
may remember that there was a communal 
riot in my constituency. I waitedfortwodays. 
I have almost exhausted eight journeys. I 
'~~not go by train. I am not going to see my 
wife there. There are many problems in my 
constituency. If the problemsofthe Members 
of Parliament who come from the remote 
distant parts of the country are not 
understood, a day will come when we 
unanimously ask that the Capital be shifted 
to the middle of this country. We could not 
come to Delhi from Trivandrum, 
( Interruptions) 

You must know that when Pakistan 
attacked our borders, and when China 
attacked us, it was the Keralits who stood for 
the whole of India. It is our Jawans who go 
and fight there. So, we are part of the country 
(~d every drop of our blood is that of India. 
\le have certain problems. (Interruptions) 

MR. DEPUTY SPEAKER: Thank you. 
Mr. Chaliha. 

SHRI A CHARLES: Sir, only one more 
thing I would say. We do not have Rajdhani 
ExpresS'. We have only ordinary trains. This 
is the bear need of the common MPs who 
are coming from the distant parts of the 

. country. So, please do not differenciate; 
please do not be hlpocratJc. 

MR. DEPUTY SPEAKER: No more 
please. Shri Chaliha. 

SHRI KIRIP CHALIHA (Gwwahati): Mr. 
Deputy Speaker, Sir, I would just like to 
make an appeal to a" to realise the difficulties 
of the Members of Parliament. You will he 
surprised to know that the member's salaries 
and other prOVisions that we get are totally 
insufficient. We, the MPs of the North-East 
belonging to all parties metthehon. Speaker 
last week. Wehaverequesfedhimto Increase 
at least the air journey's provision. That is 
because, from the North -East, we cannot 
reach Delhi within two or three days' time. 
Viswanath Pratap Singh ji visits his home 3-
4 times but its takes 3-4 days to perform one 
Journey to one place. Therefore, the 
provision o.f air journey. 

[ Translation) 

[English) 

It is essential one. Otherwise there will 
be discrimination against the people who are 
coming from the far-flung areas, like the 
North -Eastern States. I would like to request 
you and all other Members also, not to raise 
any objection to this very essential item. It 
can be done in the best interest of the MPs 
so that they can visit the constituencies, 

. come back in time and attend to their work. 
There is no extra benefit involved; there is no 
transfer involved. There are big leaders who 
have their PAs who can telephone and get 
50 tickets free, without availing of this 
provision. But, we are not having such a 
provision. I have to take advantage of the 
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legal provision that are being offered to us. 
I request you all and also the party leaders 
- in this case, the party leaders have got 
certain advantages which ordinary Members 
do not have to see that this Bill is passed. 
(interruptions) 

SHRI CHIRANJI lAl SHARMA ( 
Karnai): Mr. Deputy Speaker, I rise to 
support the Bill. Why? I was a Member of the 
Seventh lok Sabha, Eighth lok Sabha 
Ninth Sabha and then in the Tenth lok 
Sabha. H is just for your information. I wonder 
if I have ever availed of this facility. 
(Interruptions) Facts are facts and they must 
be faced. It has been rightly argued by my 
learned brothers from distant places that air 
travel facilities are a must. An Indian Member 
of Parliament is the lowest paid in the whole 
world. What are the facilities that have been 
provided to us? If we have to go to airport or 
we have to come from the airport, we have 
to pay Rs. 100toataxi. Members, who come 
from the North-East orfrom the South, have 
to face difficulties. Only the wearer knows 
where the shoe pinches. Now the hon. 
Members are opposing them. let us face 
hard realities. let us be practical. let us be 
realistic in our approach in solving the 
problem. We should not oppose it just to play 
it to the gallery or to have the good wishes 
of the people so that our names appear in the 
Press. What will the members get because 
of this increase from 16 to 28 joumeys? The 
question is nothing goes into the pockets of 
the Members. Unless a Member of 
Parliament, who has to wanderfrom pillar to 
post, who has to go to the constituency, who 
has to meet the people, has these 
opportunities, he cannot discharge his duties 
honestly and earnestly. I would therefore 
appeal in all humility to all Members without 
distinction of parties that this is a BiII- may be 
a burden of Rs. 1 crore orso - which will give 
some facilities to the Members and nothing 
to put into their pockets, 

I WOUld, therefore, appealthat we should 
• support this Bill. 

[ Translation) 

SHRI HARCHANDSINGH (Ropar): Mr. 
Deputy Speaker, Sir, six months have since 
elapsed I become an M.P and in these sri 
months I have not been allotted any quarters. 
They are talking of allowances_ I would like 
to say that people who come to me eat food 
worth Rs. 200 and I have to pay the bill. 

Mr. Deputy Speaker, Sir, people who 
have ceased to be members of Parliament 
for about 10 years are still living in 
Government accommodations 
(Interruptions) Once I was a Minister in 
Punjab. After ceasing to be a Minister,4 
continued my stay for 10-15 days more in 
Government accommodation. I had to pay 
rentforthose 1 0-15days. But here, no rent 
is charged from those who have been 
occupying Govemment accommodations for 
as many as 1 0 years. People who are neither 
ministers nor even M.Ps and yet occupying 
the Government bung allows should be asked 
to vacate them and those who have been 
occupying Government accommodation for 
even for six months or for whatever period of 
time, should be asked to pay rent for that 

. period. The Government is suffering huge 
losses in this account. 

On the one hand the Govemment claims 
that deduction of Rs, 150 towards fee is on 
the higher side whereas on the other hand, 
accomt1)odations'which could fetch a daily 
rent of Rs, 500 are not being vacated. There 
is no one to make arrangement&.of quarters 
for the M.Ps and none to get the houses 
vacated. How wHl this Govemment run? 
( Interruptions) 

Mr. Gulam Nabi Azad always says that 
we should be present in the House. We 
always remain present in the House, but 
there is no arrangementfor our way. I WOUld, 
therefore, like to request that some 
arrangement should be made in this regard 
soon. 
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SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Deputy, Sir. I have just had talks 
with Shri Advanl (/nte"uptions) 

Mr. Deputy Speaker. Sir, when the issue 
of increasing pay and allowances was ,.' , 
raised in the begining our leader gave his 
total disagreement to it. Later, when all the 
hon. Members and the leaders of aU the 
parties pressurised. we agreed. There is a 
proposal to raise the number of journeys 
from 16 to 28. The Members are however, 
not to get any monetary benefit from it. The 
only facility it ensures is quick journey. This 

Js being given. This is being given only 
6ecause the members of the Committee 
comprising all the parties have come to this 
decision unanimously. It is. therefore, 
imperative to pass this Bill also unanimously 
and in a decent way. There are. however 
some members who just for the sake of 
taking political mileage out of this issue say 
that keeping in view the economic crisis in 
the country. it Is not good. Butthe members 
of those very parties are there in the 
qommittee and they have passed it. This 
;buble talk is not good. Some of the hon. 

• Members have expressed the view that the 
Members belonging to Delhi do not need 
that facility. Here, I would like you say that 
personally I donot wantthis facility. lam also 
against it; but the Members of South India 
need it because they f ace problems. That is 
why there is a need of consensus. But if 
some people are bent upon opposing it and 
declaring it ultra vires, I would simply like to 
ask them as to why did not they oppose in 
the Committee. Some of the hon. Members 
pointed out that this much amounts was 
increased even during the Ninth Lok Sabha. 
Pay and allowances were increased even 
during that period. Why was it increased 

1 ;t1en? Was there no crisis in the country 
then? 

Iwould,therefore, like to say, Mr. Deputy 
Speaker, Sir, rising above party politics. we 
should sit together to decide it and to arrive 

at a consensus~ It should not be so that here 
the Members just for the sake becoming 
heroes outside the Parliament oppose It. I 
WOUld, therefore, like you suggest that if a 
consensus is possible. we should arrive at 
lit. If there Is no consensus, I would then like 
to suggest on behalf of the BJP and Shri 
Advani that we should try for reaching at a 

. consensus. We would have no objection 
then. H should be decided tomorrow by 
postponing the session and taking consent 
of all the leaders. This is my submission. 

[English] 

SHRI E. AHAMED (Manjeri): Sir, the 
leaders of the Opposition parties who oppose 
the Bill sh'ould give instructions to the 
members belonging to their political parties 
that if the House will pass this Bill into law, 
then those Members should not avail of the 
facility in view olthe financial crisis. We have 
been seeing all these things many a time. 
Why this hypocrisy? Many of the Members 
have to face a lot of difficulties. Will the 
Members on that side disagree with this 
view? Sir, I am a first timer in this House. But 
I have experience in the Kerala Legislative 
Assembly. Whenever we bring a Bill for 
increasing the salary. my hon. colleagues in 

,the Opposition would definitely oppose it. 
But they never give up their claim. They are 
the first people to enjoy the benefit. If they 
are so fully conscious of the financial crisis 
in the country. let tham not claim the benefit. 
According to there view, this Bill should not 
be passed. I say. even if this law is passed. 
let my hon colleagues sitting on that side, 
declare that they will not claim the benefits, 
But I know; they too want it. 

Sir. we know our difficulties. To reach 
Cannanore from here. it takes 54 hours of 
train journey. So. we reqUire five to seven 
day for travel itself. Our colleagues. who 
have to cover very short distance do not 
require so much time. Even otherwise, this 
is a very limited Bill. I wish to submit that the 
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hon. Ministershouldevenconsider increasing 
the daily allowances of the Members of this 
House. but not at this juhctiJre. Therefore. I. 
very sincerely support this Bill and I hope 
that the hon. Members sitting on that side 
would also agree to pass this Bill unanimously. 

[ Translation] 

SHRI MOHAMAD AU ASHRAF FATMI 
(Darbhanga): Mr. Deputy Speaker, Sir. the 
views that have been expressed before this 
House. particularly by Shri V.P. Singh and 
Shri Nitish Kumar on behalf of our party are 
not contradictory. Keeping in views the 
situation th rough which the country is passing 
as also Keeping in view the economic crisis 
prevailing in the country. the National Front 
expressed the view that the present time is 
not opportune forbringing forward such ct'Bill 
and that a we should wait for the monsoon 
to come. 

I would like to submit that hon. Members 
are entitled to 16 single air journeys and 
additional 6 journeys during the session 
days. I". this way they avail almost 24 
joumeys. As such the Bill that has been 
introduced to day is very shameful. There 
are at least SO-60 percent of Members who 
do not utilise their tickets fully. A message 
will go around the country that a time when 
the country is passing through economic 
crisis, the Members of Parliament are taking 
such a decision. I want to add one thing 
more. I submit on behaH of my party that the 
preset Bill should be withdrawn and a 
comprehensive Bill incorporating provisions 
to extend various other facilities to M.Ps 
should be introduced in place of the present 
one. 

o 
SHRI SYED MASUDAL HOSSAIN 

(Murshidabad): Mr. Deputy Speaker. Sir. 
the view of our party has elaborately been 
presented by Shri Somnath Chatterjee. This 
Bill will have to be withdrawn because there 
is no consensus. I would also like t9 remind 

one thing more .• By Parliament we mean 
both Lok 

Sabha and Rajya Sabha. There shoujtJ 
be equal facilities for the Members of both' 
the Houses. There Is, however, one 
difference. I have been a Member here since 
the Seventh Lok Sabha. Shrl Balram Jakhar 
used to be the Speaker during the Seventh 
and Eighth Lok Sabha. There was no need 
of having photographs in the spouces card 
during earlier Lok Sabhas, but It was 
introduced during the Ninth lok Sabha. There 
is no use of photographs in Rajya Sabha 
even today. There should be similar rules fQl 
both lok Sabha and Rajya Sabha. 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Deputy Speaker, Sir. the Members have 
expressed their views from their own angles 
and all the views contain some 
facts .... (lnterruptions) ... There is no 
suggestions regarding pension. allowances 
and salary. They put the recommendations 
of the Committee in shelves and did not bring 
the same to the House 'ior 
discussion .... (lnterruptions) .... only the issue 
of airjoumey has been broughtfordiscussion, 
I know that none of the old Members of 
Parliament from Bihar who receive pension 
from Lok Sabha are present here: In Bihar 
the amount of pension is Rs. 1500 where as 
it is only Rs. 500 here .... (lnterruptions) I 
would like to submit that there should be a 
separate discussion on the 
recommendations of the committee and at 
the same time there should a consideration 
in the House about what has been suggested 
by Shri Indrajit Gupta .... (/nterruptions) .... 
Even during my speech on Budget J had said 
that opening five star hotels should Qe 
banned .•.. ( Interruptions) I have been sayin's 
this thing since the fOijrth lok Sabha that 
there will be huge saving from this. I am 
opposed to the idea of including spouses and 
not including cO!ll)anlon .•.• (tJtem.lptlons) 
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[English]. 

MR. DEPUTY SPEAKER: Let there be 
order In the House. Yes. Shrl Yalma Singh. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Sir. I fully support this Bill 
( Interruptions) 

MR. DEPUTY SPEAKER: I have already 
requested you to maintain order inthe House. 
If all ot you speak at one time. the Reporters 
will not be able to take down whatever is 
spoken here. Secondly. if you go on talking 
across the Table. I think you will be doing 
injustice. So, kindly oblige and see that the 
Bill is passed. 

, 
SHRI YAIMA SINGH YUMNAM: Sir. I 

strongly, support this Bill because it has been 
brought forward in recognition of the services 
rendered by the Members of Parliament. I 
come from a hilly region. I come from Imphal 
to Delhi for attending the Parliament Session. 
We have no other way exceptto come by air. 
Because, if you want to travel by train, it will 
take 4 or 5 days. Over and above, iNe have 
to travel at least sixteen times for coming to 
Delhi. Therefore, it is very much necessary. 

So, I support this Bill wholeheartedly. It 
is not only in the interest of the Members of 
Parliament but also in the interest of the 
people that this Bill should be 
passed.( Interruptions) 

SHRI VIJAY NAVAL PATIL (Erandol): 
Mr. Deputy-Speaker. Sir, we have an elected 
Committee of the Parliament. Their party 
had sent the representative to the Committee, 
I don't knQw whether by election or by a 
unanimous understanding. So, I should be 
given at least fifteen minutes to clarify the 
position as to what had happened in the last 
seven meetings of the Committee. All the 
Members, including the Members from the 
CPI (M) were present and they were as~ing 
me to resign when I was not able to dehver 
the goods. When they say that I Shoul~ 
resign, in the Meetings, and here, th~1f 
Leaders are saying something else, that IS 
very bad. So, I want to say something on 
that. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, the issues are very Simple. 
It is not necessary to spend more time on 
this. No one here denies that if 16 is raised 
to 28 or whatever may be the number that 
adds tothefacilityfor Members of Parliament. 

Our colleagues from Kerala or Manipur 
or Assam, their movement would be 
facilitated, it the air joumeys are increased. 
Here, there is no dispute at all. A question 
has been raised as to wtly is that our 
representatives in the Committee had agreed 
to this. The answer is very simple. The 
Resolution or the deciSion of the Joint 
Committee on Members Salaries and 
allowances is a statement of the need of the 
Members of Parliament, but at the same 
time, as all ot you have mentioned, including 
the Govemment, that there is a very small 
qualification. Everybody who wants this Bill 
to be passed also saTd at this juncture that 
they are not pressing for the rest of the 
recomrr.endations of the Joint Committee on 
Members Salaries and Allowances. Is that 
no so? There, in the Committee, all the 
Parties were there. 

The point is that, as our Leader has 
indicated, there is absolutely no doubt that 
there are difficulties which ought to be 
removed. The whole question is hinging on 
this. But, at this juncture, to what extent, we 
wi" be able to remove these difficulties that 
we have to see. The Govemment have 
considered that at this juncture, only air 
journeys should be increased and not other 
allowances. it is our view .... (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): That is the view 
of the Committee. 

SHRI NIRMAL KANTI CHATTERJEE: 
That is not the Committee's view. You are 
totally mistaken. 

SHRIJAGDISH TYTLER: Your member 
was there in the Committee. He agreed to 
toat .(lnterruptions) 
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SHRI NIRMAl KANTI CHATIERJEE: I 
say that. 

SHRI JAGDISH TYTlER: Do you send 
members for individual views? 

SHAI NIAMAL KANTI CHATTERJEE: 
No~ at all. The decision oftheJoint Committee 
on Salaries and Allowances of Members of 
Parliament is a statement of the needs of 
Members of Parliament.(/nterruptions) 
Whether or not that should be implemented 
at this given moment is a matter to be 
decided elsewhere. Therefore the 
Govemment had said in their initial statement 
whether or not atthis juncture it is neclssary. 
it is permissible to do that. (Interruptions) 
Our request at this juncture is that this may 
be avoided; this should be avoided; and this 
Bill need not be pressed for 
voting.( Interruptions) 

MA. DEPUTY SPEAKEA: Let us 
maintain order in the House. 

SHAI VIJAY NAVAL PATIL: 
Unfortunately,l was not a Member of the last 
Lok Sabha when Mr. V.P. Singh was the 
Prime Minister. A Bill was passed increasing 
the numberof airjourneys and giving pension 
to Members who complete only one term. 
(Interruptions) All those who are opposing it 
here were sitting in the House at that time 
also.( Interruptions) 

MR. DEPUTY SPEAKER: The normal 
procedu re to be adopted in the House is ifthe 
speaker does not yield, no hon. Member has 
got a right to speak, to interfere. Let us follow 
certain norms. This is not fair for any member 
to get up at any time and say anything he 
likes. 

SHRI VLJAY NAVAL PATIL: H that Bill 
would have become an Act - I want to know 
from the hon. Members -whetherthey would 
not have enjoyed that air journeys at that 
time. 

Secondly, what the Committee has 
recommended for the last seven-eight 
months has been accepted by the 
Government; and that is air journey; the air 

journey Is proposed to Increase to 28. In that 
case, if the spouse of an MP is already 
enjoying six air joumeysg they will not be 
separate; they will be Included in this; that 
means the actual increase in the air journey 
is not 12; the actual increase wiN be only six. 
This has happened because MPs have to 
come to attend sessions for voting, tor 
deliberating and also to go back to their 
constituencies. So, they have to maintain 
their families at two places. So, a companion 
does not necessarily mean a triend; it can 
mean a son of five years, a son cit ten years. 
" an MP has to come along with his family 
and his minor children to Delhi, he will have 
to bring his son or daughter; that means he 
will have to adjust three or tour air journeys 
at one point. Because of the last ten years' 
political situation, this thing has happened. 
So, the companion includes the minor son. 
That should be understood. 

We passed a resolution three months 
earlier. I was told by all the Members present 
at that time that we were not able to deliver 
the goods; this Committee should enmases. 
resign including the Chairman; and our 
sentiments should be communicated to the 
Minister of Parliamentary Affairs; and 
afterwards if he is not reacting, then we 
should individually write to every Member of ' 
Parliament about this; that was deliberated 
in the meeling. I was a silent spectator four 
months ago. When my hon. friends say that 
it was a' need expressed by ,heir 
representatives; it was not only a need 
expressed, it was the need pressed by the 
MPs by threatening to resign when we were 
circulating the Bill. The proceedings of that 4 

meeting is on record. 

Secondly, Sir, again I tried to convene 
the meeting yesterday but the same thing 
happened. You can find out, we were present. 
They told us yesterday, 'We are not able to 
deliver the goods, we are getting As. 3 per 
kilometre, Le. As. 39 from Delhi Airport to 
Delhi and we are paying Rs. 100. Sothe MPs 
are paying from their pocket, through their 
nose. you should understand this as you are 
the Chairman of the Committee, you are a 
member of the Auling Party and you are a 
senior member of the Auling Party. You 
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should understand this. People areclutching 
our hands when we enter the Lobbies. The 
MPs ask, what has happened. So that is 
why, you should be able to deliverthe goods. 
You go to Shri Ghulam Nabi Azad. You are 
also member of the Executive Committee of 
the Congress Party in the Parliament, you 
tell the Prime Minister." 

These were the fellings. Yesterdayal!lo 
the meeting was adjoumed and that is why 
we are to request the Hon. Minister to bring 
in a Bill today. It was because of this, we had 
to press the hon. Ministerto bring the Bill. He 
was not ready at all. 

SHRI GHUlAM NABI AZAD: Han. 
Deputy Speaker Sir. I need not say much. 
You heard yourseH everybody. I think this is 
for the first time that the leaders were on the 
one side and han. members on the 
other.(Interruptions) 

O.K. I am happy that you are by th_e side 
of your leaders. Let me inform this august 
House that when we were not in power, a 
sum. to the tune of Rs. 6 crores was passed 
in this House. abouttwo years back. for MPs. 
in the form ofDA, T A, pension and everything. 
At that time my party was not 
ruling. (Interruptions) Yes, I do not deny that 
but it was not moved by my 
Government.(lnterruptions) No, You must 
have the patience to listen also because, 
unfortunately you do not remember. 

The same Bill. after it was passed in this 
House, was sent to the President for assent. 
Forsome reasons. particularly. for a particular 
reason, where in there was a mention, as far 
pension to the hon. retired members was 
concerned. it was mentioned one year. The 
President did not agree to that. With the 
result ..... (lnterruptions) .... 

SHRI NITISH KUMAR: Now The 
president did not singn the Bill ........ 
** (Interruptions) 

SHRI GHULAM NABI AZAD: I do not 
think, he has the double standards. When we 
came to power. I took the same Bill at the 
instance of our hon. friends, who were in the 

**Expunged as ordered by the Chair. 

Committee, which was headed by Shri Patil 
and represented by the Members of all 
political parties. including Janata Dal and the 
leftists. 

In the past one year, they have 
approached me, as the Minister of 
Parliamentary Affairs. for more than half a 
dozen times. It was in this House, in the last 
Budget Session that I discussed the Bill, 
which was passed by the previous 
Government with all the political leaders. 

MR. DEPUTY SPEAKER: The word 
'Ex-President' used by Shri Nitish Kumar 
may be expunged. 

SHRI GHULAM NABI AZAD: Let me 
repeat it: "With all the political leaders". And 
what I have brought befo::;a the House today. 
this was unanimously accepted by all the 
leaders -let me tell you-all the leaders, that, 
"Yes, we will not agree as far as the pension 
is concerned". Some of them agreed, some 
did not agree, Some of them agreed with DA 
and TA, some did not. But as forthe increase 
inthEl numoorof air tickets, it was a unanimous 
decision of all the leaders till yesterday 
evening. Let me tell you. But it is unfortunate. 

On that basis, bacause I had discussed 
it with the han. Members and hon. leaders, 
I had brought this Bill. It is not that I was very 
keen to bring this Bill. 

As I have already mentioned, the 
previousGovernmentproposedemoluments 
to the tune of Rs. 6 crores but I have brought 
it down to Rs. 1.5 crores. I am very sad today 
that some han. members and some leaders 
have differed with it. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): I am on a point of order. I do 
not know how the Minister of Parliamentary 
Affairs can refer to the leaders who change 
their mind from night to morning as 
honourable. . 

SHRI JAGDISH TVTLER: A very good 
point oi order . 
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differ. I might add that Shri La! K Advani had been revoked. 
stuck to the promise, because most of the 
people do not stick to what they say. How can 
I agree with them? I do not faUlnto the trap 
of sqme leaders, that they would like to say 
something with me In private and something 
else on the floor of the House for the sake of 
publicity. Hencefoiward I will not press for 
this Bill unless it is a unanimous request, 
unless they speak in one language in private 
and also on the floor of the House. 

Therefore, I will not pressforthis Bill. let 
them decide, whenever they 

. decide.(/nterruptions) The debate may be 
adjourned for the next session. 

(Interruptions) 

MR. DEPUTY SPEAKER: Shrimati 
Margaret Alva. 

13.43 hrs. 

RE. SHRI WIN CHADH." 

[EngliSh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): A number of hon. 
Members had yesterday raised some 
questions about a news report which had 
appeared in the Indian Express. I am just 
placing a few facts before the House, clarHying . 
what has been raised yesterday, as desired 
by the Members.(Interruptions) 

I would like to clarify some of the points 
if the Members permit me. 

A news item has appeared in the Indian 
Express dated August 19, 1992 under the 
title, ·Chadha granted Swiss Stay permit". It 
is alleged that the Swiss Government had 
received a message from Interpol that the 
Indian i2::.!vernment is no longer pursuing 
W.N. Chadha and that the international 

An iritimation was received on May 5, 
1992 from the Indian Ambassador In 
Switzerland to the effElCl that W.N. Chadha 
hasbeengrantedapermittostayin~nzel
Iner-Rl'loden Canton of SWitzerland. It was 
also reported that W.N. Chadh~' had 
representeg to the Swiss Govemme!ll t~at 
he should be given an identity document 
which may enable him to travel abroad. On 
receipt of this communication, DirElClor, CBI 
wrote to the Indian Ambassador In 
Switzerland explaining that W.N. Chadha 
who is an accused in this case is required for 
the purpose of interrogation and investigation 
in the bofors case and that if his request for 
issue of an identity card is acceded by the 
Swiss Government, it may create difficulty 
for us for securing his presence in the court 
to face trial in India. It was also explained that 
W.N. ch~dha has used his revoked passp.ort 
for travelling to Switzerland which he was not 

. authorised to do. The Indian Amba~ador 
was requested to bring all these facts 
concerning W.N. Chadh,a's requirement 'in 
India to the notice of the concerned Swiss 
authorities through a Note Verbale. On May 
21st, 1992, the Indian Ambassador sent a 
Note Verbale to the Federal Department of 
Justice and Police, Berne for their 
consideration. I have all the documents with 
me. 

It is not correct to say that any message 
or indication has been given to the !nterpol 
authorities that Indian Government is not 
interested in pursuing W.N. Chadha's case. 
A 'Red Corner Notice' -I would like,the date 
pleas~ to be noted at this state -was issued 
by Interpol Headquarters in April, 11;)90 on 
the basis of a non-bailable warrant 01 arrest 
issued by the Speci~1 Judge, Delhi on March 
14, 1990. However, in a Criminal Misc. petnion 
filedbyW.N. ChadhainJune. 1990-lrepeat 
June 1990 - on an assurance given by the 
then ASG, tha~ is Additional Solicitor General, 
that arrest warrant will not be 

. renewed .. (/nterruptions) 

SHRI RAMESH CHENNITHALA 
(Kottayam): Madam, I would like to know 


